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Uri yinal Application No.1596 of 1992 

UCJe.L Pr a t ap !:ii~h ••• 
ve r sus 

Union of India a nd others 

HON' BLE MH MAHA~AJUlN 

HUN 18LE MI ~5 U~HA SEN 

-: a:-

NE.MB ER-J 
f~ ENBER-A 

• •• Applicant 

••• Respondents 

t tly Hon ' bl. a f•l r l"J ahar aj din,Member-J J 

Tiie present application has been preferred 

seeking the r el i ef of directi on t o the r espondents t o 

regul C' rly appoin t t he applicant on th e post of £xtra-

Llepa:1:tmental Branch Po:> t Naster, Lasara Khurd Post 

Office , dis trict Azangarh . 

The r elevant t acts giving rise to this appli-

c ati on are that th e father of the applicant Jagannath 

Singh was appoi nt ed as Extra Oepart~ ental Br anch Post 

1•1aster, Las 2:1: a Khurd and he rt:1ti r ed on 31-1 2-1992 after 

attaini ng the ag e of ~uper annuati on. It i s stated that 

the applic ant worked as substitu t e for sane time as his 

father suff ered f ran paralytic st roke . The applic ant 

• 

h as s eated th a t instoad of making a re9ul ar appointment 

on vac ancy created l:J'j his fat her on hi~ r e tirement, the 

res pondents t:.r-ansferred / re- appointed one Indu Bal a t ran 

I 

Buxar Pos t Of fice. The applic ant submitted representation 

for his app ointment in pl ace of his father, but it 111as or 

no avail, hence he has approached this Tribunal. 

The respondents filed Counter Affid•it and 

resisted the claim of the applicant intaralia an th• 

g round tha t the applicant has no right to ba appaln~ad 
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as Extra Departmental Branch Post Nastar on retirement 

of his fathe r. 

We h nva heard the applicant in person and the 

learned CC>.Jfll::lel for the re~pondents and perused the record. 

The main conte ntion of the applicant i s that the · 

post 1.u hich had f allen v ;;?Cant on retirement of his father 

cQ.Jld not be tilled by trans fer of an Extra Departmental 

Br ench Pos t Master from another post ot tice. In the 

Counte r Affid avit it has be en specifically said that 

Ind..i Bala i s the resident of village Lasara Khurd. She 

~ 
~> ~ posted as Extra Dep artmental Br a nch Pos t Master a t 

Buxar a fter the de ath of her hus band on canpassionate 

• ground. .:iha has been trans ferred / re- app ointed at 

Lasar a Khurd as Extra Departmental Brarch Post f'ias tar. 

fhe applicant was never appointed to work as Extra · 

Uepartm e ntal Branch Post 1•1aster, Las ar a l<hurd ei~her on 
> ~ 

regul ar or on ad-hoc basi s . He worked on eliaf f gap ar-

rang anent as a subst itute, bu t tblai:xp:au no right has 

accrued to him to claim to be appointed on that post as 

a regular or ad-hoc Extra llepar t mental Br anch Post !'laster. 

111,e re-appointment of Indu Bal a by way of transfer on 

canpassl anate y round also c a nnot be held illegal becau~e 

sha al so fulfils the r equisite ingredients auch as she is 

resident of Lasar a Khurd and D\i.lns a house there. In these 

circumstarc es we find that there is no 11erit in t.ha eppli-

cation of the applicant • 

The application i s hereby dismissed being d•vcd.lf 

of merit with no order as to coat. 
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UATED:Allahabad,Ja~ary 05, 1991. 
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